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FINANCIAL EXPRESS

FORM NO. URC-2
Advertisement giving notice about regstraton under Part of
hapter XXI of the Act
[Pursuantto section 374{b) o the Companies Act, 2013 and rule 4() of
the Companies (Authorised o Register) Rules, 2014]
1 b-seckon (2)of

366 of the Companies Act, 2013, an applcation s proposed (0 bel
made after fiteen days _hereof b before the expry of tirty days|
hereinafer to the Registrar at Central Registration Centre (CRC)
iden rstite MCﬂvpﬂvall Afars (ICA), Plot No. 6,7, Sector 5,

Manesar, District Gurgaon (Haryana), Pin Code-122050 thal
e, FLAKE FOOD AND BEVERAGES, a partnership fim
may be regisered under Part | of Chapter XX of the Companes Act
2013, a5 a company imited by shares, i the name of FLAKE FOOD|
AND BEVERAGES PRIVATE LIMITED.

2. The Principal Objects of the company are as follows:

. To acquire the business of Partership fim name FLAKE FOOD
AND BEVERAGES having regstered offce t 837, Sector 38,
Gurugram 122001, Haryana and Factory at Sunam Road,
Longowel, Sangur, Punjab 148106

il To carry on the business as manufactures, procurers, importers,
‘exporters, agens, brokers, suppliers, wholesalers of al types of
nor-alocholic beverages, whether ecified or othervise.

i, Tocony o e bisess of nenvackang of mverl v,

non-alconolic beverages, and to deal in aerated, artiical or
mme'dwalsv carbonated ks, it rinks, canned food, packed!
food, squashes, syrups, soft drinks, mik and mik products and|
beverages of tems made fom agricultre-based products.

. To cary on the business as manufacturers, procurers, importers,
exporters, agents, brokers, supplers. wholesalers of all kids of

food prod

chips, wafers, namkeens, roasted nuts, and savory crackers),

Ry Eat, procuokod el rant s, dshydrated foods,

bles, frits, meat producls, appenze's uessens bt doughvbase]
ucts,

3. Acapy of the drat memorandum and artces of assocaton of el
proposed company may be inspeced at the registered offce ai
E57 Sector 3, Gurugram 12200, Haryana,

4. Notios s hereby given that any person objecting to tis applicaton

ey conurcae ek obcln i i i e Reglsiar i

Afairs (ICA), Plot No. 6, 7, 8, Sector 5, ey Manesar, District
‘Gurgaon (Haryana), Pin Code- 122050, vitin twenty-one

from the date of publication of this nolce, with a copy fo the
company at its registered office,

for and on benalf of FLAKE FOOD AND BEVERAGES, |

bete 03032025 (Name of Partners)

Sdl-
Place Gurgaon 1. Anirudh Bansal | 2 Rajnish Kumar,
3. Parveen Kumar | 4. Sonu Goyal | 5. Naveen Kumar

| rr——— L ——————
For g Exarecson o norcet o Accign ot Reacily Realisable Asset
1°NRRA) under Insotvescy & Bankrupiey Code, 2016 {*Core”) read with
Rogulation 374 of nsalvency LEdnwuml’f. Board of India (Liquidation Process]
Regulations, 2016
i1 the mattar of

z

mys
CI: - U51505DL1897PTCOR978S
Motice is hereby givert by the undersigned ta the public-In general that the below
mentionied Not Read Isabio Assets (NRRA) of My Aventura Campanents
Private Limited (in Liquidation) (*Comorate: Debior’) -are belng offered 1o the
inforesied assigness under the provisions of the Insofvancy & Sankruptcy Code,
2015 (oo read with Roguson 374 ofInsohoncy & Bankruatay Booie of I
{Liguidation i The ass
assigned or ransfortog on “AS. 1S WHERE 15 WHATEVER THERE IS AND WITHOUT
RSE BASIS

Sharing Mechanism: To be speciied [ the assignment agreement based on
mutually agreed terms
Assets Datalls are as under: -

Al the rights In the application under 1A No_ 1531 of 2025 pending befors the
Hon'ble Natiosial Compary Low Tibunal, New Delhi Bench Vi, fied under
Regufeton 10 f Vi Jraotfency and Banivupiy Bome o Il (Uigacen

& NCLT

af the Liquidation \Yomaalr-r of W/s. e Comu')nems P Linied

f iy ying at
mpart Bond Secton, JNFT, Niva Sheva, Mumtai Pt under the custody of e
&

e application in NG, 3 under Sections 43

5, 50 and 66 of the Insolvancy and Bankrupicy Code, 2016 filed by the

Resolution Professinal before: the Hondle RCLT. New Defnl against Ex

Mansgement/Suspented Hoard of the Corporste Debtor for avoidance of

I, undenvatued, fraudulent and extortionate (ransactions, The sail
CLT. New Delr

Barich V1 and forms part of the Lmumqu Estate of M,

“FORM NO. URC-2
Advortisemant giving notica ahout ragistration under Part | of
Chapter XXI of the Camganies Act, 2013
Parsiant o seoton 374 () o the Compirias Act, 2013 4 4 1)
of the C + [Aulhazed Rog tet] Rules, 2014]
1.Natice erer,dqwu in purs Sat-selion (21 of Section
5 o the Compatea AR 1015, an doicalion 2 bapos b o
afor fiflaon s hera of il befors the axpey.af ety Gays Herain i
10 b2 Sepisar st Caniel Regetiaton Con (CRC), Inden s
of Copiels s oK) Ped o BT Ser . T Mt il
quml\ Harya 131 GUAXK INDUSTRIES, & Partnesiiy
ey b e e Pt of Chpr 1 o 1 Corporin
AGLBIT3. 3% a Company Limiad by shares
2 T il ojectsof e cargony s 24 skows
tanufactura of iralars-and semklralors for Iansper of goodsar
Jortrivrg Varufachire of parts and atoessaris.
e sl s by s and g i
Wanufaciure of baies, inohiding eabs for malon
A copy of Ihe draft memorandum end articles ur g of tha
s ] [
Eaet iy 12105 ok, B o B
11700 PAl on B kg ey focept Sy, Sy
ant: hoiitays).

NORTHERN RAILWAY

“Form No. URC-2

Naice s herety pven trat iy

<ommunicate thair obiectien n wrilng 10 1ne Regisirar at Cantia
[CRG). Intian Insfiute of Corporate Allirs

 Sector 5, AT Wanssar. Disrict Gurgaan (Haryan:

Coge-132051 wifin Saerdy ora dsys fram fhe daie of publicaton

1158 holicn, it Cony to U Company a1 tgisersd Oflce 3t Vilade:

fhandefaur, Patwal, Haryana. 121

For QMAXX INDUSTRIES)

e Da Shally Chaunan

e arines

33, Vilage Shordemur 504 Towes 27, Seciot 7,

Falwal- Horyana-121102  BFTF Park Flosr, Farigaba,
rvana-121

PRy aryara-121004)

Dated

OFFICE OF THE RECOVERY OFFICER-}/II

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 1)
2nd Floor, SCO 33-34-35, Sector-17A, Chandigarh
NOTICE FOR SETTLING A SALE PROCLAMATION UNDER RULE 53
|OF THE SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ

TCYACT, 1993.

Dated : 19-02-2026|
PUNJAB NATIONAL BANK

"
RC/413/2024

Versus
M/S MACHHI RAM KISHAN CHAND SIDANA
o,
(CD-1) M/s Machhi Ram Kishan Chand Sidana, A

SERVING CUSTOMERS WITH A SMILI

- - Adverlisement gving Nolice about reisiration under Part | of Chiapter X| o the At
Invitation of Tenders through E-Procurement System Fursuant to Section 374(5) of the Campaniss Act 2013 andnule
Principal Chief Materials Manager, Northem Railway, New Defhi-110001, for and 4(1) of the Companies (Authorised to Register) Rules.2014f
onbehalf of the 1. NOTICEish by thatin p Saction JBG
for supply ofthe C , 201
5 g days hereal but befors the expiry of 30 days hersinafter has been made te
N"; Hder Brief Description oty. ity the Registrar of Companies that an LLP named 2¢ ASSAGAO RESORTS
Moi| e | == LLP may bo registered under Part | of Ghapler XX of the Companies Act
i 2013 888 Companylimitsd by shares
o1 orzs | e Gariaie s | 269008 [mosaoes | | pany v
FRONT PART REPLACEMENT KIT Pl
02| 07285010 CEyR V17 SET |26.03.2026 . To.carry on the business as real estate agants, owners, bullders,
ER DR AN CORCHE calonisers, davelopers, promoters, civil contractors of residential,
03] 07285006 | FRP MGDULAR TOILET S0SET |28.08 2028 commerciai and indusirial buildings, colonies and to deal In ali
kinds of immavable properties whether belnging to the LLP Firm
04 | 07250287 gg):-‘gF[D’;HNE:SE?RE BAVGES 299 NOS |01.04.2026 ornot.
e 2. To do all other activities relsted to the main business of the
05 07265002 | ' SPRING LHB NAC COACHES | 1TNOS |orodzoas]l | Compay
RETROFITTABLE TWO PART 3 = Gompany may b Ingpectsd at me office at D-2 Kalandi colony, Seuth
06| 09262207 | B P L enT | 210SET [13.04.2026 ety
=1, Nendor mey visil the TREFS websits 6. www irapa qovin for detal 4. MNalice is hereby given that any persan objecling lo this application may
e S e e communicate helr objection In wriling o the Registrar a Centeal
Registration Gentre, Inclian Institute of Gorporats ATais (IGA), Piot No.
Tendes Notics Noit 81/2025-2026 Dated: 93.03.2026 67,8 Seclor 5, IMT Manesar, District Gurgaon (Haryana). Pin Code-

420050, within twenty one days from the date of publication of this notice,
il copy 1o e Company ol & registered ofice
Namo OFf Applicants.

(Pursuant to Rule 30 of The Companies (Incorporation) Rules,
2014,

BEFORE THE CENTRAL GOVERNMENT,
REGIONAL DIRECTOR, NORTHERN REGION
IN THE MATTER OF

Act, 2013, Section 13(: ct, 2013 and Rul
30(6) (a) of the Companies (Incorporation) Rules, 2014
AND

In lhe matter of

01DL:

"day of March, 2026
ASHISH SINGH

1M B
PUBLIC ANNOUNGEMENT

y Board of
India (Liguidation Pracess Re ufa(luns‘ zma
oR

v Y PRIV : USS1!
having s registered office at Plot No 128, 02" Floor, Main !

 Asola
Fatehpur Beri, South West Delhi, New Delhi, Delhi— 110 074, . Petitioner

Notice s horeby given Lo the General Publicthat the Company propases o make

RELEVANT ll.lllﬂcuuns
S1._[Particufars
1._|Nama o7 Carporata Debler Ws Lion Bulldcon Private Limited
z

Date of incorporaion of Gorporate. | 230112007
Dblor

application o the n 13 ofthe C

interms of the Special Resolution passed at the Extra Ordinary General Meeling
held 026 LE

3 W Corpate
neh

Ihi & Haryana _
U551010L2007PTC1 56265

OFFICE FROM THE "NATIONAL CAPITAL TERRITORY DELHI" TO "THE

STATE OF TELANGANA”
Any pe s likely to be proposed change of the|

of the comp deliver or cause rsend by
registered post. the nature of|

1 Umied

araied regist
Cory
L\smhfy wﬁmﬂy Numarm
Corporat

aoss i s regnmu afice and
Principal Ofice i any) of Corporate:
Disbtar

B o
B-132 57 Ki No T7B704/508, Gali No— 7
Hardey Purl, Shahdars, De [

Firm, Situated at Mohkam Arian Road, Jalalabad West-152024
through its Partners Sh. Vimal Sidana, Sh. Rajeev Sidana and
Sh. Tushar Sidana (Defendant No. 2 to 4 herein) Police Station,
City Police Station, Jalalabad West.

(CD-2) Sh. Vimal Kumar Sidana Sfo Sh. Machhi Ram Sidana
Partner Mis Machhi Ram Kishan Chand Sidana, Situated at
Mohkam Arian Road, Jalalabad West-152024.

(CD-3) Sh. Rajeev Kumar S/o Sh. Surinder Kumar Partner Mis
Machhi Ram Kishan Chand Sidana, Situated at Mohkam Arian
Road, Jalalabad West, -152024.

(CD~4) Sh. Tushar Sidana So Sh. Rakesh Kumar Partner Mis
Machhi Ram Kishan Chand Sidana, Situated at Mohkam Arian
Road, Jalalabad West-152024.

(CD-5) Smt. Rajana Sidana W/o Sh. Vimal Sidana, Rio House No.
40, Ward No. 10, Near Old Grain Market, Jalalabad West-152024.
(CD-6) Sh. Surinder Kumar S/o Sh. Machhi Ram, Rio House No.
47-A, Pushpanjali Enclave, Near DAV School, Pitampura, New
Delhi-110034.

(CD-7) Smt. Suman Lata WJo Sh. Surinder Kumar, Rio House No.
47-A, Pushpanjali Enclave, Near DAV School, Pitampura, New
Delhi-110034,

(CD-8) Sh. Rakesh Kumar S/o Sh. Machhi Ram, Rio House No.
47-A, Pushpanjali Enclave, Near DAV School, Pitampura, New
Delhi-110034,

(CD-9) Smt. Pushpa Rani W/o Sh. Rakesh Kumar, Rio House No.
47-A, Pushpanjali Enclave, Near DAV School, Pitampura, New
Dell

(CD- 10) M/s M R Expons through Prop. Rakesh Kumar, Situated
-1521

(CD-11) Smrt Kaushalya Wanti Wio Late Sh. Machhi Ram Since

Pivate Limked e Liiiion

atelp i
{orfitheretale, Pl shal b4 e melines

Dite of Publication o invitation of £01 04032026

Ls=t Datéfor Submission of Elgibify Documents | 18032028

Date of Duciaration of Quaiified Partlcipants 51033626
Las ata for nspection / Due Diligance 28032028
Submission of EMD 03042006
A 05042028

The Liguidator shal advise further process, terms

thei
Whereas you the was ordered by the Presiding Officer of DEBTS

RECOVERY TRIBUNAL CHANDIGARH (DRT 1) who had issued
the Recovery Certificate dated 10/05/2024 in OA/483/2020 to pay to
the Applicant Bank(s)/Financial Institution(s) Name of applicant, the
sum of Rs. 27,58,69,265/- (Rupees Twenty Seven Crores Fifty Eight
Lakhs Sixty Nine Thousands Two Hundred Slxty Five Only) along

with pendentellite and future interest @ % 20/12/2019 (I||
realization and costs of Rs. 1,50,005/- (Rupee One Lakh Fifty
Thousands Five Only), and whereas the said has not been paid, the
has ordered the sale of undermentioned immovable /

1z, an r=view of
The

offers toceived in consultation with the
L torejectall orany of

Anil Kumar Mittal

Liquidator of i¢s Aventura Comporients Private Limited A Ll sten)

perty.
2. You are hereby informed that the 19.03.2026 at 10.30 A.M. has
been fixed for drawing up the proclamation of sale and settling the
terms (hereof You are requested to bring to the notice of the

gn No, IBB1/1PA- 021/13289
Addrass: - Houss Ko, 21242, Staet Mo, 9, Padam Nagar,
Kishan Garj, Néar Hindi Acadermy Padam Nagar, North,

Natonal Gapital Terriiory-of Delhi - 110007
Phone: - +81 8810056386
3/2026 Emall ID: - ci com,

harges, claims or liabilities
attached to the sald properties or any porllon thereof.
SPECIFICATION OF PROPERTY
1. That the bank now intends to proceed against the following
securities. The bank has also obtained the valuations reports as per
ing det:

Place: New Dalri

fos.akmittal@gmailoom

DEBTS RECOVERY TRIBUNAL-1, CHANDIGARH

st Floor, Sector 17-A, Chandigarh
TRC No.10912017 -
BANK OF BARODA .Certificate Holder
VERSUS
W/S.LR.ALLOYS _certificate Debtor

(See Section 25 to 29 of the RDDBFI Act, 1993, riw Rule 53 of the Second

To

1. Mis. LR, Alloys Pvt.Ltd., G.T. Road, Sirhind Side, Mandi Gobindgarh.

2. Mr. Pankaj Singhi S/o Shri Narinder Singhi, Réo House No.2442, near

Ashoka Girls School, Sirhind

3. Mrs. Madhu Singhi S/o Shri Narinder Singhi, Rio House No.2442, near’

Ashoka Girls School, Sirhind

4. Mr. Sutikshan Sehgal Slo Shri Vinod Sehgal, House No.363, Street

No.2.Bank Colony, Sithind.

5, Mrs. Priyanka Sahni W/o Shri Vivek Sahni, House No.648/5, Kalal

Majra, Ambala City.

6. Mrs. Shivani Sehgal W/o Shri Sutikshan Sehgal, House No.363, Street

No.2,Bank Colony, Sirhind.

7. Mrs. Monika Vinayak C/o Rajeev General Store, Main Bazar, Kurali,

Punjab.

8.Mr. Vinod Sehgal, House No.363, Street No.2, Bank Colony, Sirhind.

9. MR. Vivek Sahni S/o Shri Krishan Lal Sahni, House No.648/5, Kalal

Majri, Ambala City.

10. Mr. Ranjeet Singh Sfo Shri Harjeender Singh, Ward No.3, Mandi

Gobindgarh.

Whereas, a Recovery certificate No.109/2017 in 0.A No.423/2012

issued by the Honble Presiding Officer a sum of Rs.10,04,44,353/- with

simple interest @10.00% p.a. from the date of filing of the OA being

15.05.2013. Whereas, the said amount has notbeen paid by to youtothe

CH Bank, despite, service of a demand nolice and expiry of a substantial

period, You the Law, It

to issue proclamation of sale in respect of the property which is

mortgaged. Therefore, this notice to appear on 08.04.2026 before the
to declare any onthe i ble property

and setile terms and conditions for POS.

Specification of Properties:

Vacant Plot Total Land 16 Kanal 12 Marla or 199.2 biswa situated at

main service Road (G.T. Road) Sirhind Side near Ambey Majra,

Mandi Gobindgarh, Tehsil Amloh, Distt. Fatehgarh Sahib, Punjab.

The same was conveyed through following deeds :a) Sale deed

no. 152 dated 16.04.1985 in favour of Mis L.R. Alloys Pvt. Ltd. having

land area 4 Kanal 3 Marla. (b) Sale deed no. 173 dated 18.04.1985 in

favour of /s L.R. Alloys Pvt. Ltd. having land area 4 Kanal 3 Marla.

(c) Sale deed no. 168 dated 18.04.1985 in favour of Mis L.R. Alloys

Put. Ltd. having land area 4 Kanal 3 Marla. (d) Sale deed no. 153

dated 17.04.1985 in favour of M/s L.R. Alloys Pvt. Ltd. having land

area 4 Kanal 3 Marla favouring M/S LR Alloys.

Given under my hand and seal of this Tribunal on 27,01.2026 at

Chandigarh.

(JASVIR KAUR )
RECOVERY OFFICERHI
DRT-l, CHANDIGARH

9
All part and parcel of Property owned by Mis Machhi Ram Kishan
Chand Sidana:-

a) Sheller Land and Building situated at Mohkam Arian Road,
JBD(W) bearing RTD No. 1845 dated 09.09.1997 having area of 9
Kanal 15 Marla in the name of M/s Machhi Ram Kishan Chand

idana,
b) Sheller Land and Building, Situated at Mohkam Arian Road,
JBD(W) bearing RTD No. 3946 dated 18.12.2001 having area of 8
Kanal & 0 Marla in the name of M/s Machhi Ram Kishan Chand
Sidana.

c) Sheller Land and Building Situated at Mohkam Arian Road,
JBD(W) bearing RTD No. 5194 dated 31.01.2005 having area of 6
Kanal & 8 Marla in the name of M/s Machhi Ram Kishan Chand

d) AII parts and parcels of vacant Plot with boundary wall & Iabuur
quarter, Situated at Mohkam Arian Road, Jalalabad (W) R
1198 dated 18.06.2009 having area of 4 Kanal in the name of M/s
MachhiRam Kishan Chand Sidana.
&) All Parts and parcels of vacant Plot with in boundry wall of sheller,
Situated at Mohkam Arian Road, JBD(W) bearing RTD No. 5067
Dated 28.01.2008 having area of 5 Kanal & 13 Marlas, Standing in
fM/s Machhi

f)A" part: tosheller situated
at Mohkam Arian Road, JBD (W) beanng RTD No. 4159 dated
08.12.2010 having area of 4 Kanal in the name of M/s Machhi Ram
Kishan Chand Sidana.
As per valuation report dated 02.08.2025 the MSV is Rs.
5,79,32,000.00, RSV is Rs. 4,92,42,000.00 and Distress Sale Value
is Rs.4,63,46,000/-.
2.All parts and parcels of Commercial land with one shop situated at
Opp. Mis Jagdish Rice Mills, Mohkam Arian Road, JBD (W) bearing
RTD No. 5778 dated 23.01.2006 having area of 366 Sq. Yards. As
per valuation report dated 02.08.2025 the MSV is Rs. 19,00,000.00,
RSVis Rs. 16,15,000.00 and Distress Sale Value is Rs. 15,20,000/-
3. Allthat part and parcel ofland & Building measuring 5 Kanal 4.50
Marla comprised of:
a) Land & Building Consisting of godown and shop situated at
Mohkam Arian Road, Opp. Jagdish Rice Mills bearing RTD No. 4353
dated 21.12.1999 having area of 2 K 12.50 Marla in the name of Sh.
Surinder Kumar, Rakesh Kumar & Sh. Vimal Kumar. As per valuation
report dated 02.08.2025, the MSV is Rs. 1,29,99,000.00, RSV is Rs.
1,10,49,000.00 and Distress Sale ValueisRs. 1 00/-.

) Land & Godown Building with open shed situate d at Mohkam
Arain Road, bearing RTD No. 2522 Daled 14.08.2012 having area of
1 Kanal & 12 Marla owned by Ranjana Sidana W/o Vimal

&z ng 02" floor, PL. Deendayal Antyodaya Bhawan, CGO Complex, New Delni

26" Januasy, 2076

Resolulion Pracass
[

acony
mpany atits

7 Date of

25" January 2026

ow,
Registered Sitce: Bt 155 07 oo Main Chatarpur Road, Asola Falehwr
Beri, South West Delhi, New Delhi, Delhi -

oV ZONE HOSPITALITY PRIVATE LMITED

VIRALAM RAJESH VIJAYALAKSHMI
Date: 03.03.2026 DIRECTOR/

Place: New Delni DIN: 08503243

(Order passed on 207 January, 2028 by
Han e Aducicaing Auhaity, Dl Banch I
i 4A-31/ND/2025 in (18}-550/ND/ 2023

= R0 HU | |
B
IPOSSESSION NOTICE (FOR Illmﬂ! PPROPERTY)
(ks par Appendx V. oo Sy 002y
Whereas, 1 under iy
E 2002 anf

i exanise of powers oarfared under secton 13(12) read wih ule 3§ of e Security b
) s, 2002, i

Th borrower,

bomowe.in pariearant

= ceived on 3 Febeuary 2026)
| Nante and Regstalion Nurmber of | Gaurax Kapoor
s | [BAVIPA- Mi'\P -POT283/2018-2019/12002
Ligsidator
ol 1h Liguigator, | ddress 128, Potkel 1, Phase-1, Meyr
25 Requstares wit the Boars Vinar, Daini- 110091

Mk gaura

0. |Addruss and e
rorrespondanc:

Address. 128, Pocket 11, Fhase-1. Mayur
Vinar, Dehi-110091
£ l-c:m.

11 |Lzsl Daie for TElams

Nofic 1 hrdty g L the ot Nataa! LwlbmyLm Triounal, Dell, Benéh 1. his
srdred ihe cammencernt o gt o e W Lia Buldun Prvale Lanied o1

e elaims, onor lle'wo]n!riwl i quuwauhq adaess mentined againsd

The financial crediors: shall subemit eneir proo of clams by slectronic means only, A2 of

In cace & stskehaicr does na subri s caims curieg e ipuidaion provess fhe i
i the
Inwlvsrx.y and Bariqugiy Board of I [nsavency Resduton Frogess for onm

e pubic, i

e e W s e g s Tk ot s i
o

et o o iy it et e ané peal st charges. st e om <
| mertione beioe.

Name and signature of liquidator: Gaurav Kapoor
18BI Rog, No.; IBBHIPA-0D1/|P-P1283/2015-2019/120
lic Tl 30-06-20;

Liquidator in the matter of Lion Bulldcon Privats Limited)

Date: 04,03.2026
Placs; Hew Delh| Emall Id: gavrav kapoordical.org Mob No. +9198652155;

. SITAARA HOUSING FINANCE LIMITED Authorizd Offce. Mukesh Dhyani, Mobida No.

bor 13ellheAd i espest
smeaviltl, sassals
Loan Name of Obigorisy Dafe of Demand | Date of Possession|
ccount No. Legal HeirsLecal Notice (Amourtas | - [Constructivel
Representatieds) e Physical)
|FHFNGIHOUZ2000 | Arun Son of Radha 25 Rs. 1421, Fends
25734 Kishan, Hemiata Pandzy | s ondate 15422025 | _ (Symbalic}
i 01 Sacore FoarFront| | S87340T4ES, EmaiD-

'RHS With Foos Fiot No 151 Khasra No 340 Having Area Measaring 568 5q Fi Le. 5276 Sq bletar
Situsted Ral Vihar Safihari Aawas Sariti Livled Hasbast Gram Ssduilabid Lonl Ghasiabed Utar
radesh Boundaryol PolNoA-151 East: PlotNo A-152 West: Plot o 150, North: Svad 30 Fi i
South; PtNaA41

uumeumurmn sh Kumar, 3-Dec- mmz,onsm 12832026
Aarti Wo Rajesh Humar (Symbolic]
:M\nnﬂi:cmdku&'\mmnvﬁhm Toor L1 G Back 9ide)

ot Rood Rights Consiructed O Plot No B132, proctich mwmgmuea;umg 30715
M Hayal Erclios, VHage Lonl, Pargana And el Lon., Distict Ghaiabad- 201102, Boured As.
East: Cl\ersl’vcr»e’\ Wm 7 5hirReasta, North: Plot No B-13 South: PlotNo. 8133

Date; - 0413
Pk, it

St
Auhosised Officar For Hero Housing Finanes Limded]

Satin
Housing
Finanee Lid

i
PUBLIC NOTICE FOR AUCTION CUBY SALE

2 Auction Mobi
aa 7377701080
E-AUCTION SALE NOTICE
1So¢ Rule §(6) & (7) read with Rule 9 (1) Securly Interest {Enforcamesi) Rules, 2002)
Yl syl el g sk o aont s i T
Authvized Offca
et okseasi of s b Ftated e momgeosd o Suasi Housing Fiarca
taken
e undet proors of e Sec s o NS somanin o] Pancl Asset md
Securiy interest Act, 2002 (54 of 2002) ard wheraas e secured
o Azt Ol I vk f 1 Ao s Souricnion g Reconsinellon o

jerest.charg o

Borrounris}and Marlgador (s)

on and Whatevsr
Thore Bl nd st &
Inveriie:
oo bam st oo, Wl bm sk by, way of Gl E-hclln trcich ek
s Bwwbankea, o and wil be canducied thraugh e SGRL appraved onfie avetion
servion pricer“C1 fndia Privato Limited”.

Rursin 1 King cossosson of e steuted aswls mndined hirkunde b e Ahodie
Dfer of SATIK HOUSING FINANCE LINCTED uner o Senrzaton s Besonutuci o

Inspection Date & Time

| 03942026 from 11:00 AM to 03:00 M |
Date & Ti to L]

Fitantal Actat and Enfrcame of Saiy 1atost AL, 2002 1ot 0 R

s ates by e icrsapesin HB= e Moo a3t Dolo of submission of BIGEMD m
pEpsrty s descrived barzandies whic T i il pomasaon, vl g o0
| %5 15 WHERE I5 & AS 15 WHAT 5, s cufars 0wt ave pven Barrower(s| | ““';;, i el
[ 1"“"‘““"‘:"“,}’ Derwtd otk Date & | posarys prics 4 EnD IWodgagors) | (Rs) Sid Ve
it (EMD)
1 [oan 16.12.2022 D',-"ﬁ,,,‘g,,’
TSN SHUNLA S0 ol | R 16,55 541 Fupoes | P 8.90083 R
s (Borrower) Fioen Lk iy i | (ugges iy i | 1[5 e i ooy s[4 I [ Rs
ARATY SHUKLA W/o Shubham | Thousans Six Hundred | Lakh Thirty Thosan WlfuulSllllDlhp HLpozio Khasrs o, 6, A2 | g0000.
ukia (Co-Borrowes| Saenly Five Only) due | Eighly Only) ha (Bonomer) | Rs 229313120 |
. PUSHUPATT SHUKLA S/ Ramdyan | a3 00 09-Doc. 1 — Rs. 353,008/ Soe Dl et | T m Twesty | Calony, Viage Brabmpur| R, 84,1251
n—km wer) ith burlher intorest & {Ruptes Three Ihe Sioof Shri osand akas Brauurs.
io.MCF'55, East Chania Cciany, | charges lrom Lakh Eighly Thiee s W | e e
dinhgnm Fandabad, Ballabgarh 5.0, 09-Dec-2022 until | Thausand Eight Oaly] b Rupses | Ghaziabac. Ustar
idaba, Haryars - 121004 Daymeetin fol (CoBUNONEN) | pc T Paisa jos|  Fradesh-201008
o, 49, Remainiog Wester Aea messarig 72000 || | ondoitpos | Ama-2080sq mi
So.Yars {5l potion]. . of Kb st N 31, il No. 21/27, Mot o, 38, K o, 112, =
A/, 1 i W e g, T N DeA g
| Loan o LASKOOGE- 00012001 eserne Frice - g Hovest, el e e e o et i i i
1) T A stecimbranss,
et s.xmnuunsmm tig e b, T E-clon o
nmm Ui e borrous Thre Two msmm the sompany, T
. KM over] | Honird Sty P Oy 5k SArk o bowns et okt o e conpa Theieoed
o RadllaEuc.aanmmnpuu Heas | due as on 0B-06-2025 | EMD - e eent
v, Mot Nagar S.0, Ghazidaad, | wilh Hurther intorest & otfsiandig stalcry Gussitares e
U Pradsslh— 201204 charges fro 2. 11 8hak be e rasponailty of M booers 0 spect o

Descipion O Te Inovable Fiopery. AT part
132 50, Yre gl Hussalt

e g i g
i Mo

P
P, e . Soumias st ol AL

e 1 B 15 i W
in Vinod Bhuja 115 M, Socth: Rasta 15 1t Chaudks: Narsh: Samratn Gajender Bhuja
b

7 [Loan o LAGZB 22150003965 Restrve Price -
- SAHJEEY NUMAR SINGH S(a Veer | Rs. 21,80 317/- (Rupees | Rs. 29.97.020-
i Singh (Borrower Tusnty Ooe Lakh Eighly | (Rupees Twenty
. REH SINGH W/o Sanjeey Kumar | Fous Thausand Three | _ Nine Lakh Hinely
ingh {Co-Bartwwor} Hundred Sevenleea | Seven Thousand Ring
. SATISH KUMAR SINGH Sia Veer | Dnly) due as un 08- | Hundred Tuenly Oniy)
I Singh, el e B
i charg upees Twn Lok
iz ‘M\wu\ Vig gt O o ORD2-2025 vt | ety e Toutaeg

ity
i Nagar 5,0 (Ghazssbar], District
hmm State Lnar °rsuesh 20100

‘payment in ull Semmm; Hinety

N T-G1C CAet A 187053,

e, o At 2010 5 RS A S0 ) o B o n Wi, ot o
AU GV CENTER Pot o, C1-AGH0, Stc 04, Greae Naci (Wesi, DA Gt

ﬁmn*laqar Uttar Pradiesh

Vimal Sidana S/o Machhi Ram.
¢) Land & Godown Building at Mohkam Arain Road bearing RTD
No.103 dated 09.04.2008 having area of 1 Kanal Owned by Ranjana
Sidana W/o Vimal Kumar. As per valuation report dated 02.08.2025
the MSV is Rs. 72,00,000.00, RSV is Rs. 61,20,000.00 and Distress
Sale Value is Rs. 57,60,000. (Combined valuation of property
mentioned above at Sr.No. (b)
4. Immovable property oonsshng ‘of Vacant Land Admeasuring- 16
Kanal 5 Marla, Situated at Mohkam Arian Road, adjoining to MRKC,
Backside of Jagdish Rice Mills, Jalalabad West owned by Smt.
RANJANA SIDANA Wi/o Vimal Sidana vide RTD No. 1214 Dated
18.06.2009 (Area 4K-1M), Sh. VIMAL KUMAR S/o Machhi Ram, Sh,
RAKESH KUMAR S/o Machhi Ram and Sh. SURINDER KUMAR
S/o Machhi Ram vide RTD No. 1208 Dated 18.06.2009 (Area 4K-
2M), Smt. PUSHPA RANI W/o Sh. Rakesh Kumar vide RTD No.
1211 Dated 18.06.2009 (Area 4K-1M), Smt. SUMAN LATA W/o
Surinder Kumar vide RTD No. 1209 Dated 18 06.2009 (Area 4K-
M). As per valuation report dated 02.08.2025 the MSV is Rs.
1,13,75000.00 RSV is Rs. 96,69,000.00 and Distress Sale Value is
Rs.91,00,000/-.
Given under my hand and the seal of the Tribunal, on this date:
19.02,2026. overy Officer
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DEBTS Recovery Tribunal Chandigarh, DRT-1
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